
Central Administrative Tribunal 
Principal Bench, New Delhi 

 
OA No. 2639/2014 

with 
MA No. 3375/2019 

 
This the day 17th October, 2019 

 
Hon’ble Sh. Ashish Kalia, Member (J) 

Hon’ble Ms. Aradhana Johri, Member (A) 
 

 
  1.  Smt. Poonam Kharbanda, 
   W/o Sh. Pramod Kharbanda, 
   Aged about : 57 years, 
   R/o T-66, Rajouri Garden 
   New Delhi. 
 
   School Address: 
 
   Smt. Poonam Kharbanda (PGT-Home Science) 
   Sarvodaya Kanya Vidyalaya, 
   Basai Darapur, New Delhi. 
   (EID No. 19840144) 
 
  2. Smt. Neeta Sachdeva, 
   W/o Sh. Pramod Sachdeva, 
   Aged about : 57 years, 
   R/o A-275, Meera Bagh, 
   Paschim Vihar, 
   New Delhi-110063. 
    
   School Address: 
 
   Smt. Neeta Sachdeva (PGT-Home Science) 
   Govt. Girls Sr. Sec. School, 
   Ambika Vihar, Paschim Vihar, 
   New Delhi 
   (EID No. 19900099) 
 
  3. Smt. Mamta Narang, 
   W/o Sh. Rajeev Narang, 
   Aged about : 47 years, 
   R/o 86, Tarun Vihar, 
   Sector-13, Rohini, 
   New Delhi – 110085. 
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   School Address: 
 
   Smt. Mamta Narang (PGT-Home Science) 
   Govt. Girls Sr. Sec. School, 
   Pitampura, Delhi. 
   (EID No. 19930624) 

                                    ... Applicants 
 
               (By Advocate : Sh. K.P. Gupta) 
 

 
VERSUS 

 
1. Government of NCT of Delhi, 

Through Secretary (Education), 
Old Secretariat, Delhi. 
 

2. Director of Education, 
Government of NCT of Delhi, 
Directorate of Education, 
Old Secretariat, Delhi. 
 

3. Additional Director of Education (Admn.), 
Government of NCT of Delhi, 
Directorate of Education, 
Old Secretariat, Delhi. 
 

4. Assistant Director of Education (Establishment-II), 
Government of NCT of Delhi, 
Directorate of Education, 
Establishment – II Branch, 
Old Secretariat, Delhi. 

...Respondents 
 

(By Advocate: Ms. Pratima Gupta)  

  

ORDER (ORAL) 
 

                Hon’ble Sh. Ashish Kalia, Member (J): 
 

 

 
Learned counsel for applicants submits at the bar 

that MA No. 3375/2019 is moved by him for withdrawing 

the present original application. The same is not opposed 
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by the learned counsel for respondents. Accordingly, this 

MA is allowed for the reasons stated therein. 

In view of above terms, OA stands dismissed as 

withdrawn.  

 

 
              (Aradhana Johri)                    (Ashish Kalia)                                       
                Member (A)                                             Member (J) 
 

       
      /akshaya/ 

 

 

 

 

 

 

 

 

 


